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to replace a number of types of air-
craft belonging to the Indian Airlines
«Corporation, and

(b) 1if so, the types of awrcraf. o
be replaced and the estimated ex-
spenditure thereon”

»

The Minister of Tourism and Civil
Aviation (Dr Karan Singh): (a) and
(b). The question of selection of &
suitable aircraft to replace the Vis-
counts in the fleet of the Indian Air-
lines Corpota ion 1s under examina-
tion by a Committee set up for the

purpose

Import of Fertilizers in 1967-68

16. Shri D. C. Sharma: Will the
Mrmuster of Food and Agriculture be
pleased to state

(a) the total quantitv of fertilizers
Hroposed to be 1mported during
1967-88, and

(b) the names of the countries
from which these will be immported”

The Minister of State 1 the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) The estimate
©of mmports for 1967-68 of fertilizers
against foreign exchange allo ted <o
far 1s as under —-

Tonnes In terms of

Ni rogenous Feruustrs 336,200 Natrogen

Phosphanc Fertihiserr 324 660 T'20
Potagsic Fer uisers 217,00 K20
The level of imports of Nitrogen

is expected to rise to 85 lakh tonnes
which target has been approved

(b) As far as information 18 avail-
able, these imports are expected to
be made from USA, Canada, West
European countries, GD.R, USSR,
Poland and Japan.
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Haldla Port

17 Shri D. C. Sharma:
Shrl Ramachandra Ulaka:
Shrl Dhuleshwar Meena:

Wil the Minister of Transport and
Shipping be pleased to state:

(a) whether the construction and
other ancillary work of the Haldia
Port are being carried on according
to the tume schedule imtially fixed,

(b) if not, the reasons therefor, and

(c) when the project is likely to
be completed®

The Minister of Transport and
Shipping (Dr. V. K, R. V. Ra0): (a)
Yes

(b) Does mot arise

t¢) The project 1s expected to be
completed by January, 1971

Fnnore Port, Madras

18 Shri Sezhiyan: Will the Mmis-
fer of Transport and Shipping be
pleased to state

(a) whether any final decision has
been taken to develop a minor port
a Ennore m Madras State,

(b) whether any financial provi-
sion has been made in the Fourth
Five Ycar Plan for this scheme, and

(¢) 1f so, the salient features of

the scheme contemplated®

The Minister of Transport and
Shipping (Dr. V. K R. V. Rao) (a)
No

(b) No
(¢) Does not arise

Import of Traotors

19. Shri Seshiyan: Will the Minis-
ter of Food and Agriculture he
pleased to refer to the reply given
to Starred Question No. 554 on the
29th November, 1086 regarding the
import of tractors from Yugoslavia
and state:
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(8) whether the information has
since been collected; and

(b) if so0, the details thereof?

The Minister of State in the Minis-
1ry of Food, Agricuiture, Community
Development and Cooperation (Shei
Annasaheb Shinde): (a) Yes, Sir.

(b) No foreign exchange has been
released by the -Government of India
for the import of the Yugoslav craw-
ler tractors in question through any
importing firm for the use of the
Government of Orissa. It is uynder-
stood from the Government of Orissa
that they have a proposal for buying
similar tractors out” of the stocks
available with an Indian firm. The
transaction has, however, not vet
been finalised.

‘Disturbance in Poliing Stations during
4t General Electlons

20. Shri S. Snpakar:
Shri Bibhuti Mishra:
Shri K. N. Tiwari:

Will the Minister of Law be pleas-
<d to state:

(a) whether any disturBance in any
polling station necessitaling the ad-
Journment of polling was reported
from any part of the country during
the peried of last General Elections;
and

(b) the total number of cases where
polling was adjourned under @ection
37 of the Representation of the People
Act, 19517

The Minister of Law (Shri Govinda
Menon): (a) and (b). The number
of polling stations, Statewise, where
polling was either temporgrily sus-
pended and resumed or suspended for

the day and adjourned to » subsequent
day was as follows:

Andhra Pradesh 2
Bihar . 18
Haryana . . 1
Madhya Pradesh . 1
West Bengal 2
Manipur s
i

TaraL 26

Bye-tlections

2). 8Shrl 8, Sapakar: Will the Minis-
ter of Law be pleased to state:

(a) the number of cases, where on
account of the death of some caontest-
ing candidates between the date of
filing the nomination papers and that
of election, it has become necessary
10 hold bye-elections; and

(1) when are such bye-elections to
he completed?

‘The Minister of Law (Shri Govinda
Menom): (a) The number of cases
where on account o! death of contest-
ing candidates between the date of
Aling nomination papers and the date
of election, the Yeturning officer had
to countermand the poll in accordance
with section 32 of the Representation
of the People Act, 1951 and order new
election is given below:—

Staie Number
Gujarat 1
Madras . b ¢
Mohsrachtra 1
Orissa i
Uttar Pradesh 2

(b) The election in Gujarat has
already been completed whereas the
completion dates of election in respect
of the other constituencies are as
follows:— ,

Nim- of Suve Chras itme ey Date of completion
. Mat . Thirumingalsm Assembly constituency 3rd May, 1961
;. M:h;::sh:ra Ambegaon assembly constituency - . 13th April, 1967
3. Orissa . . Purlikhmundi assembly constituency . 6th April, 1927-
4. Uttee Pradesh . (1) Jauspur and 3% 20th Aprif, 1967.

(2) Harriiya (8C) mbly constituency.

N.B—It may be mentioned that an election neqe:sitated by the counter-
m:[mdsns of the. poll under section 83, is the continuance of the same elae- _

“ton and is not a bye-election.]





